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* IN THE HIGH COURT OF DELHI AT NEW DELHI

Reserved on: 31% May, 2025
Pronounced on: 24" December, 2025
Uploaded on: 12" January, 2026

+ CS(COMM) 250/2020 and 1 .A. 2285/2024
STARINDIA PVT.LTD. & ANR. ... Plaintiffs

Through:  Mr. Pravin Anand, Mr. Saif Khan & Mr.
Rohil Bansal, Advs. Mr. Vivek Ayyagari,
Adv.

Versus

oxiBuzz.cCoM&OrRs. .. Defendants

Through:  Ms. AkshitaJain, Adv. for D-1
Mr. Darpan Wadhwa, Sr. Advocate with
Ms. Swati Agarwal, Ms. Ritika Bansal &
Mr. Vaarish Sawlani, Advs for D-3-4.
Mr. Moazzam Khan, Mr. Alipak
Banerjee, Ms.. Shweta Sahu, Mr. Parva
Khare, Mr. Brijesh Ujjainwa & Mr.
Prince Kumar, Advs. for D-75
(9987115749)
Mr. Mrinal Ojha, Mr. Debarshi Dutta, Mr.
Anand Rgja Adv, Ms. Tanta Chaudhry.
Mr. Shivam Tiwari & Mr. Samyak Bilala
Advs.
Mr. Danish Faraz Khan, Mr. Abhigyan
Siddhant & Mr. Rahul Sharma, Advs. for
UOI with Mr. Tanmay Nirmal, Manager
legal.
Mr. Vikrant N. Goyal and Mr. Sumit
Goswami and Mr. Nishu, Advs.

CORAM:
JUSTICE PRATHIBA M. SINGH
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JUDGMENT

PrathibaM. Singh J.,
|.A. 2285/2024 in CS(COM M) 250/2020

1.  The present application has been considered along with a batch of suits
where the lead matter is CS(Comm.) 138/2022 titled Dabur India Limited vs.
Ashok Kumar, raising several issues, inter alia, reliefs which may be granted
qua DNRs in cases of infringing domain names/rogue websites.

2. Theapplication has been filed by Defendant No. 75 - GoDaddy.com LLC
(hereinafter “ GoDaddy” ) under Section 151 of the Code of Civil Procedure,
1908 seeking modification of the order dated 13" December, 2023 by which the
present suit has been decreed in the following terms:

“2. The present suit has been filed by the Plaintiff No.1 -
Sar India Pvt. Ltd. and Plaintiff No.2 - Novi Digital
Entertainment Pwvt. Ltd. seeking permanent injunction
restraining the Defendant No. 1-74 from hosting,
streaming or communicating, in any manner the Plaintiffs
cinematograph film ‘Dil Bechara’.

3. The Plaintiff No.1 claims to enjoy exclusive rights in
respect of the said cinematograph film. The same was
scheduled to be released on the platform of Plaintiff No.2
I.e. DISNEY+ HOTSTAR on 24th July, 2020. There was an
apprehension at the time when the suit was filed that the
said film could beillegally and unlawfully broadcasted on
various rogue websites. Accordingly, the following parties
were arrayed as Defendants in the suit:

1) Defendant Nos.1 to 74 - are rogue websites.

i) Defendant Nos. 75 & 76 - Domain Name

Registrars (DNRs)
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iii) Defendant Nos. 77 to 85 - Internet Service
Providers (1SPs)

iv) Defendant Nos. 86 - Department of
Telecommunications (DoT)

V) Defendant Nos. 87 - the Ministry of Electronics
and Information Technology (MEITY)

vi) Defendant Nos. 88 - Ashok Kumar

4. Accordingly, this Court had granted injunction vide
order dated 13th July, 2020 and directed DoT and MeitY
to block the access to the said rogue websites. The
operative portion of the said order isset out below: [ .. .]

5. Pursuant to the said order of injunction, MeitY and
DoT have already blocked the said rogue websites and
the DNRs had al so locked and suspended the respective
domain names. The ISPs have also ensured that the
blocking orders are implemented.

6. Today, Id. Counsel for the Plaintiff confirms that in
addition to Defendant No.75 — Godaddy LLC,
Defendant No.76 — PDR Ltd. had also suspended the
domain names/websites.

7. In the present case, all the websites were served but
there is no appearance for any of the parties. Further,
order dated 21st September, 202lalso records that
service has been completed in this matter. In view of the
fact that service is complete and there is no contest, the
suit isdecreed in terms of paragraph 62(i) and (ii) of the
plaint.

8. Insofar_as the DNRs are concerned, whichever
websites are within their control they shall continueto
remain blocked and suspended. The DNRs shall not be
charged any amounts for the suspension of these

CS(COMM) 250/2020
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domain names, inasmuch as the same has been
directed to be blocked and suspended under orders of
this Court.

9. Insofar as Dot and MeitY are concerned, they shall
make the blocking orders operate permanent against
these rogue websites. The | SPs shall give effect to such
blocking orders.

10. No further reliefs are pressed for.

11. Decree sheet be drawn accordingly. All pending

applications are disposed of.”
3. The submission by GoDaddy is that paragraph 8 of the order dated 13"
December, 2023 cannot be implemented by it, as continuous suspension of the
impugned domain names would not be within its technological capability.
Further, it is stated that locking the domain names beyond the period of
registration would put undue financial burden on the Domain Name Registrars
(hereinafter “Domain Name Registrars”).
4.  The Court has heard the parties and perused the records. In Dabur India
Ltd. (supra) after discussing the entire gamut of issues raised by DNRs as also
various brand owners, the Court vide judgement dated 24" December, 2025, has

issued the following directions:

“(A) Directionsto DNRs and Registry Operators

(i) The DNRs and Registry Operators shall, henceforth,
not resort to masking of details of the registrants,
administrative contact and technical contact on a
default basis as an ‘opt-out’ system. At the time of
registration of the domain names, a specific option
shall be provided for the Registrant and it isonly if the

CS(COMM) 250/2020 Page 4 of 13
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(i1)

said Registrant chooses for privacy protection, that the
said service shall be offered as a value added service
upon payment of additional charges. The additional
charges shall not be made a part of the default package
for registration of domain names.

Whenever any entity or individual having legitimate
interest, law enforcement agencies (LEAs) or the
Courts, request for disclosure of data relating to any
infringing or unlawful domain name, the following
data shall be disclosed by the concerned DNR as soon
as possible but not later than 72 hoursin terms of the
Intermediaries Guidelines 2021.

(@)
(b)
(©)
(d)

Name of the Registrant;

Administrative contact;

Technical contact;

Addresses of the above mentioned persongentities;

(iii)

(e) Mobile numbers of the above mentioned

persong/entities;

() Emaill address of the above mentioned

persong/entities;

(g) Any payment related information such as details of

credit card, debit card, UPI number, payment
platform identities, bank account details, etc., which
may be available with the DNR;

(h) Details of any value added services such as hosting

of website, brokerage, or any other services offered

by the DNR or by Registry concer ned.
If any particular domain_name is restrained by an
order of injunction or has been found to be used for
illegitimate and unlawful purposes, the said domain
name shall remain permanently blocked and shall not
be put in_ a common pool in order to disable re-
registration of the same very domain name by other
DNRs. The appropriate steps in this regard shall be
taken by the concerned Reqistry Operator to ensure

CS(COMM) 250/2020

Page 5 of 13



Signature Not Verified

Digitally

§ga\ed
By:DHIREN KUMAR
Signing Dat€12.01.2026
11:03:15

(iv)

(v)

(Vi)

(Vi)

that all DNRs having an agreement uniformly give
effect to the said direction.

In the case of trademarks/brands, which are well-
known or are invented, arbitrary or fanciful marks,
which have attained reputation/goodwill in India, if a
Court of Law directs that there would be an injunction
on making available the infringing domain name with
different extensions or mirror/redirect/alphanumeric
variations, the same shall be given effect to by the
DNRs and no alternate domain name shall be made
available in respect of such brands and marks.

Upon an injunction being issued by the Court in
respect of any domain name and the same being
communicated to the DNRs, the DNRs shall ensurethat
no alternative domain name is promoted or being
suggested to a prospective Registrant. Any promotion
of alternative domain names of an injuncted domain
name would disentitle the concerned DNR for safe
harbour protection under Section 79 of the IT Act.

In respect of descriptive and generic marks, the
restraining/injunction orderswould be qua the specific
domain name and any extenson  of
restraining/injunction order for other infringing
domain names would be with the intervention of the
Joint Registrar before whom the application under
Order | Rule 10 of Code of Civil Procedure, 1908 along
with affidavit shall be filed and the injunction would be
extended. Where any party is aggrieved by the order of
the Joint Registrar, the application may be moved or
placed before the Id. Sngle Judge.

Upon orders being passed by a Court, the infringing
domain name shall be transferred to the
Plaintiff/trademark owner/brand owner, upon payment
of usual charges.

(viii) Search engines and DNRs shall not provide any

CS(COMM) 250/2020
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(ix)

(X

(xi)

(xii)

promotion or marketing or optimization services to
infringing and unlawful domain names.

All DNRs offering services in India shall appoint
Grievance Officers within a period of one month from
today failing which they would be held as non-
compliant DNRs.

Service by email to the respective Grievance Officer’s
detailswould be henceforth sufficient service for Court
ordersand any DNRswho insist upon services through
MLAT or through other modes of services shall be held
to be non-compliant DNRs.

In appropriate caseswher e an entity hasrepeatedly not
complied with orders of the Court, and in the opinion
of the Court it isa case where the interest of society at
large is being adversely affected, such as cases of
frauds, the Court may direct the appropriate authority
to block access to the said entity under Section 69A of
the Information Technology Act, 2000 read with
I nfor mation Technology (Procedure and Safeguard for
Blocking for Access of Information by Public) Rules,
2000.

All Registry Operators having valid agreements with
ICANN shall take appropriate steps to implement the
Trademark Clearing House services and make the
same available to all brand owners & registered
proprietors of trade marks.

(xiii) All DNRs offering services in India or to customersin

India shall undertake verification of Registrant's
details at the time of registration and periodic
verification of the same. The verification shall be done
in terms of KYC requirements mentioned in Circular
No. 20(3)/2022-CERT-I n dated 28" April, 2022 issued
by Indian Computer Emergency Response Team. This
Isin line with the NIXI Accreditation Agreement.

(xiv) All DNRs who are enabling registration of domain

CS(COMM) 250/2020
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names which are administered by NIXI as a Registry
Operator shall comply and provide requisite
registration data to NIXI within one month of this
judgment and al so update the same on a monthly basis.

(B) Directionsto the Government
(xv) Thefollowing directionsareissued to MeitY, MHA and
other relevant Government authorities:

(2) The Government shall hold a stake holder consultation
with all DNRs and Registry Operator s offering services
in India and explore the possibility of putting in place
a framework similar to the one used by NIXI by all
DNRs for the purpose of domain name registration.

(b) Consider nomination of a nodal agency such as NIXI
as the data repository agency for India with which all
the Registry Operators and the DNRs would maintain
details related to Registrants on a periodic basis so
that the said details are made available to the Courts,
LEAs and the governmental authorities for the purpose
of enforcement of orders of Courts and for preventing
misuse. Alternatively, DNRs shall be directed to
localize the data in India for easy access. Irrespective
of the decision, it is made clear that processing of
personal information would be strictly in terms of the
DPDP Act and applicable Rules.

(c) Incaseof a DNRor Registry Operator, which does not
comply with the orders of the Courts or with request
from LEAs, the offering of services of such DNRs or
Registry Operator be blocked by MeitY and DoT under
Section 69A of the Information Technology Act, 2000
read with Information Technology (Procedure and
Safeguard for Blocking for Access of Information by
Public) Rules, 2009.

(d) MeitY along with NIXI shall coordinate with ICANN to
enable brand owners in India to avail of TMCH
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(xvi)

facilities on reasonable terms and conditions so that
they can receive notifications whenever any conflicting
/infringing domain names are proposed to be
registered by any third parties across the globe.

The CGPDTM could also consider publishing the list
of wel-known marks along with the official and
authentic website details of the trademark owners so
that if any consumer or user wishes to verify the
authentic website, the same would be made possible
through the website of the Intellectual Property Office.
The same shall also act as sufficient notice to all
potential Registrants as to the actual websites of the
well-known marks/brands.

(© Directions _qua _grant _of ‘Dynamic__ +
Injunction

(xvii)
(i)
(i)
(iii)

(xvii)

(xviii)

The dynamic + injunction would apply under the
following circumstances:
Wherever the brand/trademark appearsasitisinthe
domain name;
Wherever brand/trademark appearswith a prefix or
suffix which could lead to confusion;
Wherever the brand/trademark appears as an
alphanumeric variation.
Whenever thereisa legitimate Registrant who opposes
the suspension of the domain name, if the same is
communicated by the said Registrant to the concerned
DNR, the DNR may then ask the IP owner to obtain a
Court order.

(D) Directionsto Banks

All  banks shall mandatorily implement the
‘Beneficiary Bank Account Name Lookup’ facility in
terms of the RBI circular dated 30" December, 2024
for all online payments including payment by UPI

CS(COMM) 250/2020
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through applications such as Google Pay, Paytm, etc.

All banks shall also abide by the Sandard Operating
Procedures dated 31% May, 2024 issued by Central
Economic Intelligence Bureau for processing and
responding to requests received from LEAS.”

5. As can be seen from the above directions, if the DNR is unable to suspend
the domain name permanently, such action can be taken by the concerned
Registry Operator.

6. In the present case, the protection that is being sought by the Plaintiffsi.e.,
Star India Pvt. Ltd. and Novi Digital Entertainment Pvt. Ltd. in respect of illegal
streaming of the cinematographic film “Dil Bechara.”

7. Various rogue websites were illegally broadcasting the said film, which
led to the suit being decreed in terms of paragraph 61(i) & (ii) of the plaint. The
various rogue websites which were illegally broadcasting the sad
cinematographic film are set out below:

S. No Particulars
1 oxibuzz.com
foumovies.me
|atest.newhdmovie.in
oceanofmovies.cc
jobxtend.com
123moviedinks.com
skvmovieshd.life
bollvfilmshd.net
hdmovies.in.net
wwi.Ogomovies.org
en.naijaonpoint.co
300mbfilms.ws
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13 torrentdownload.info
14 mkvhub.net

15 prostylex.org

16 geourdufilm.com

17 123-movies.club
18 remaxhd.com

19 gofilms4u.ws

20 123movies.eus

21 piratebay.surf

22 dwatchmovies.pro
23 l[imetorrents.at

24 yts.digital

25 piratebaylive.online
26 1377x.is

27 bdmusi c23.fit

28 bollvwwoodfil ma.xyz
29 moviesak.me

30 putlocker Smovies.site
31 movies123.pk

32 kickass.ws

33 pirateproxy.surf
34 stagatv.com

35 hotmovieshd.com
36 9xmovie.club

37 Writop.com

38 hdwebmovies.club
39 filmyanju.cc

40 Hdpopcorn.store
41 piratbaytpb.one

42 nowmoviesonline.com
43 piratebays.wif

44 ibit.am

45 t.extto.com

Page 11 of 13



46 baypirate.org

47 moviescounter hd.club
48 wwl.0123movies.live
49 hdmovieplus.space
50 vofotube.net

51 onlinemovie nhd.com
52 wowmovies.info

53 filmyzllamovies.in
54 skymovieshd.in.net
55 torrentparadise.cl
56 torrentfunk.unblocked.love
57 piratebays.win

58 ofilmyzlla.run

59 thepiratebays.live

60 rarbghd.in

61 Amovierul zmx

62 [tamilmv.xyz

63 mkvcinemas.rocks
64 9xmovies, cloud

65 1sdmoviespoint.fun
66 Bonsaihd.fun

67 wor |d4ufree.bar

68 Tstarhd.online

69 wor |dfreedu.cloud
70 9xmovie.casa

71 7starhdl.win

72 vegamovies.me

73 Filmyzlla.golf

74 watchmovied.com.pk

8. Since the aforementioned websites are rogue websites, the directions
given in paragraph 8 of the order dated 13" December, 2023 deserve to be

implemented.

CS(COMM) 250/2020 Page 12 of 13

Signature Not Verified
Digitalyﬁgrn\e‘d

By:DHIREN KUMAR
Signing Dat€12.01.2026

11:03:15



9. In view of the submissions made by GoDaddy in its application, it is
directed that if the DNRs are unable to block/suspend the aforesaid domain
names permanently, the concerned Registry Operator shall take steps to do the
same.

10. The Pantiffs are at liberty to approach the concerned Registry Operator
for permanently suspending the infringing domain names, which are nothing but
rogue websites illegally streaming the copyrighted content of the Plaintiffs. If
any Registry Operator has any objection in giving effect to the order passed by
this Court, it is permitted to move an application in the present suit and seek
appropriate orders before the Roster Bench of the Delhi High Court’s IP
Division.

11. The present application is disposed of in the above terms.

PRATHIBA M. SINGH

JUDGE
DECEMBER 24, 2025
dk/msh/sm
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